NATIONAL COMPANY LAW TRIBUNAL
JAIPUR BENCH
(through web-based video conferencing platform)

Item No. 02
CP No. (IB)- 101/9/JPR/2021

Under Section 9 of IBC, 2016
In the matter of:

Millennium Babycares Pvt. Ltd. .... Operational Creditor

Versus
Velnik India Pvt. Ltd. ... Corporate Debtor

Coram: HON’BLE MR. DEEP CHANDRA JOSHI, JUDICIAL MEMBER
HON’BLE MR. SUBRATA KUMAR DASH, TECHNICAL MEMBER

Present Through Video Conferencing: -

For the Operational Creditor Vijayesh Atre, Adv.

For the Corporate Debtor : Rishabh Sancheti, Adv.
Punit Singhvi, Adv.

ORDER

Heard Mr. Vijayesh Atre, Adv. appearing on behalf of the Petitioner/
Operational Creditor and Mr. Rishabh Sancheti, Adv. along with Mr. Punit
Singhvi, Adv. appearing on behalf of the Respondent/ Corporate Debtor. Perused
the order dated 13.12.2022 passed by the Hon’ble NCLAT in C;)mpany Appeal
(AT) (Ins.) No. 1399/2022 in which a joint application IA No. 4756/2022 was
filed by both the parties for bringing on record the settlement between the parties
dated 07!.12.2022. Hon’ble NCLAT in the said order allowed IA No. 4756/2022

and settlement agreement dated 07.12.2022 was taken on record.
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In view of the settlement between the parties, order dated 16.11.2022

passed by this Adjudicating Authority has been set aside by Hon’ble NCLAT. No

further proceedings are required in this matter, file be consigned to record room.

el [

(Subrata Kumar Dash) (Deep Chandra Joshi)
Technical Member Judicial Member

January 02, 2023
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